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MSA/ORDER

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:

Both the appeals filed by the assessee are directed against the
order dated 25.06.2025 passed by the Id. Commissioner of Income Tax
(Exemption), Chennai in rejecting Form 10AB in respect of seeking
registration under section 12A(1)(ac)(iii) of the Income Tax Act, 1961
[“Act” in short] as well as seeking approval under section 80G(5)(iii) of the

Act respectively.

2. Since issues raised in both the appeals are similar based on the

same identical facts, with the consent of both the parties, we proceed to
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hear the appeals together and pass consolidated order for the sake of

convenience.

3. We note that the assessee filed online application on 07.10.2024 in
Form No. 10AB under section 12A(1)(ac)(ii) of the Act seeking
registration under section 12AB of the Act. The assessee also filed online
application on 07.10.2024 in Form No. 10AB seeking approval under
clause (iii) of first proviso to section 80G(5) of the Act. Not satisfying with
the explanations offered by the assessee, the Id. CIT(E) rejected the
application in Form No.10AB filed in respect of seeking registration under
section 12A(1)(ac)(iii) of the Act as well as seeking approval under

section 80G(5)(iii) of the Act.

4. The Id. AR Shri S. Anandh, Advocate submits that the Id. CIT(E)
rejected the application made under section 80G(5) and under section
12A(1)(ac)(iii) of the Act without issuing of show-cause notice to the
assessee, thereby violated principles of natural justice and prayed to

afford one more opportunity of being heard to the assessee.

5. The Id. DR Ms. E. Pavuna Sundari, CIT vehemently objected to the
submissions of the Id. AR. She drew our attention to para 3.2 of the order

under section 12A(1)(ac)(iii) of the Act and para 2.2 of the order under
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section 80G(5) of the Act and submits that the Id. CIT(E) issued show-
cause notice and considering the reply of the assessee in both the cases,
the Id. CIT(E) rejected the applications filed by the assessee in Form
10AB by observing that the activities of the assessee do not qualify as a
charitable purpose. Thus, the Id. DR prayed to dismiss the appeals filed

by the assessee.

6. Heard both the parties and perused the material available on
record. The assessee filed application in Form 10AB in respect of seeking
registration under section 12A(1)(ac)(iii) of the Act as well as seeking
approval under section 80G(5)(iii) of the Act. The Id. CIT(E), while
processing the application, asked the assessee to furnish certain
documents including Note on activities and annual accounts/financial
statements of the Institution, certified copies of certain important
documents, etc. mandatorily required for verification. Upon perusal of the
reply furnished by the assessee on 06.06.2025 in response to the show-
cause notice, by reproducing the reply of the assessee at pages 8 and 9
of the impugned order, the Id. CIT(E) discussed the issue at length from
para 4.1 to 4.10 and observed that the major activity of the assessee is
conducting events and failed to demonstrate any structured dissemination

of knowledge, measurable impact on a target population in need, or
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activity that falls within recognized heads of charity. The Id. CIT(E) further
observed that the act of organizing public events regardless of their
theme of focus is not charitable and mere occasional gatherings of
audience for cultural or literary events without focused programme of
education, relief or community welfare do not quality as a charitable
purpose and prayed to the appeals filed by the assessee. Accordingly,
vide para 5 of the impugned orders, the Id. CIT(E) held that the
applications of the assessee cannot be processed and deserves to be
rejected. Be that as it may, before us, the Id. AR contended that in the
show-cause notice, the Id. CIT(E) asked only the details as required for
process, but, however, no proposed finding seeking explanation from the
assessee in rejecting the application seeking approval was given in the
said show-cause notice. He vehemently argued that the said show-cause
notice cannot be treated as show-cause notice in the eyes of law. He
pleaded that the assessee is ready to furnish explanation in personal
hearing before the Id. CIT(E) and pray to remand the matters to the file of
the Id. CIT(E) for the purpose of seeking registration under section
12A(1)(ac)(iii) of the Act as well as seeking approval under section
80G(5)(iii) of the Act. The Id. DR reported no objection in this regard.
Therefore, considering the facts and circumstances of the case and

submissions of the Id. AR and the Id. DR and in the interest of justice, we
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deem it proper to remand the matter to the file of the Id. CIT(E) to afford
an opportunity to the assessee for personal hearing and decide the issue.
The assessee is at liberty furnish the details, if any, in support of his
claim. Thus, the order of the Id. CIT(E) is set aside and the grounds

raised by the assessee are allowed for statistical purposes.

7. In the result, both the appeals filed by the assessee are allowed for
statistical purposes.

Order pronounced on 25" November, 2025 at Chennai.
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(JAGADISH) (S.S. VISWANETHRA RAVI)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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